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HON’BLE MR. V. PADMANABHAN, MEMBER (TECHNICAL)

MISC. ORDER NO. 50100/2017

PER JUSTICE (Dr.) SATISH CHANDRA :

Heard Shri Amresh Jain, learned DR for the Revenue and Shri M.S.
Bhatia, learned counsel for the assessee-Respondent. After hearing both sides,
in the Larger Bench order dated 17.10.2016, the last sentence “Present appeal

has no merit and dismissed”is deleted.

2. Now the matter is referred to the Division Bench to dispose of the

appeal as per the answer given by the Larger Bench.

3. In the result, the ROM Application is allowed.

(Dictated & pronounced in the open court)

(V. PADMANABHAN) (M.V. RAVINDRAN) (JUSTICE Dr SATISH CHANDRA)
MEMBER (TECHNICAL) MEMBER (JUDICIAL) PRESIDENT
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